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dzcisions

respondents

Member

Judicial Mzmber.

contempt petition f£iled
] they
i 2angh & Anvr,/have prayzd that

the Trikbunal to

bzfore

ot bs  punished £for commiting  contempt  of  this
order dated 20.10.924 passazd in O.A No.717/92 and

directed not to accord further promotions Lo

who werse given highzsr

chems /restructuring scheme on the next highsr post

Trikbunal, the £ollowing

Lo ve-sraminsz

of this Pench and other Benches & the Tribunal
mabttzr and in case of wainly upgradation, 1f tha

rules, if any, should

representation hefore
R
I_I!\:

determine thse

threz months from the date of

SENCTTE will pasz a spzcl

They
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spezaking ovder on the 2aid reprs
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the applicantas £z221 aggriseved again or fe2l  that the

mistals has been committbed in intcesvpreting the law, they will

disposed of accordingly

3. According to peticioners, in view of thea
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directions of the Tribunal, the petitioners submitied
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the rvespondencs pointing
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dztailed rvepressentation on 5.1.19

cut the miztale committed by ithem, but zven aftesr Lthe raceipt

the petitionsrs nor wsre ithe miztakss pointed out by the
petitionsvrs vrsctified, az divected by ith: Tribunzl. Furthzso
promotionsd were also made to Lhe higher scalz on upgradation.
Faced with thiz situation, the petitionsrs zerved a notice for
initizting contempt  processdings on 10.2.95  and alzso  zent
reminders to the respondsnta. Therefors, by not dealing with
the representation of th:z petiticonsrs and by granting furths

e vespocdznis have delibervatszly  floucsd the
ordzrs of the Tribtunal for which they ars liakls to ks punizhed

under the Contempt of Courts Act.

4 At thie =tage befores we deal with t

vezpondante, it may be statzd that earliser the vispondantz had

wvith theiv vaply annesgsme Annz.FPl, which was & commanication

dat=a 20.10.92 stated o have hean submitt=d Iy the

N'

petitioners. It was conitendzd Ly the lzarnsd counszl for the

tioners t that time that =sincz th:2 represzntation
) was ) ' .

submittezd by the petitlonwluz1nt_' £.1.95, it had in fact not
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been dizposed of ky the vespondents in accordances with the
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directicns of the Tribunal and that it wa pending.

Accovrdingly, the Trikwnal divectzd the respondants on 2.9.95
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that they should dezl with the rzpresentation datzd 5.1.95 and
ice of contempt dzacted 9.2.95 afvesh, mezting all the
he judgmants relsvant on the subject

o some of which attzntion had bezn dravwn by the learnzd
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5. Thereafter, the rzspeondzsnte have filed an addition
reply on 26.2.%% with which thsy have &ncleoszd th: documsnt

Annz.F2 dated 8.2.96 which according to them, dzals with the

representation datzd 5.1.95 and th:z notice of contempt datzd

- A

caused in deciding the vepresencations as wszll as the notice
which according to them was hecausz the rvzpresentalticons wers
bulky and reguired minute rve-2zaminstion to detecit any mistale

in the action talen by them.
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tions and the notice of conitzmpi, shows that the
respondents have not deali with the veprasesniakbicon and the
notice of contempt propzrly and this, thervsfors, doszz not
constitute a compliancz with the order of the Trikbunal. He
particularly etrezssd the point that +ths: vzszrvations in
promotions on upgradation/restructuring had bzen grantsd in

spite of the pstitioners pointing out ithat such action was not
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5.1.95 was dzlt with hy ovder dated 8.2.96, wherszas thea
Tribunal's order ies dat:zd 20.10.%4, The vezpondsnts have
committed contempt of court by not complying with the ovdsr of
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the Tribunal within a pericd of 2 months from ch: date of the
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order, a3 laid down the
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given by them for dzlay in

Tribunal is uhconvincing and docs

The learned counsel for

Tribunal,
complying with

not

N

and that

the

the dirvzcticns of the

appology for the delay cauvsed which was due to the fact that
some more time was requirad for sxamining the repressntation

aEn) (= My t due to

also pointed out

disposed of the Cion

Lhe

rzapondsnia

it

complexity
had
not

they have

n
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i

b7 mista

submitted by

e petitioners. It was for ithis veazon that the Tribunal had
directed the respondsznts on 2.5.95 to pass a £fresh order
dealing with the rvepreszntaition datzd £.1.%5 and the notice of
contempt sent by the petiticonzrs. Hz added that there has bzen

compliance with the ordsrs of the
points raised in the repressnitatiol

Tribunal inasmuch

ioand the: notice of contempt

have been delt with in the communication dated 8.2.96 (Annz.R2)
enclozed with the additional reply. He has furiher stait=2d that

if on mevrits, the

the petitioners in the rapresent
contempt had not bezzn accordingly dsli
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couvnsel for cartizs

have gone through the material on vacord. It is unfortunate
that the respondents have talksen considerable time in desaling

he pet
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petitioners,
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hzy took mors

than 3 montha to dispose of thz represzntacion dated 5.1.9% and

the notice of contempt sent by the petitionsrs. This Tribunal
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rezpondsnks in making complianc: with ths: orders of the
Tribunal. However, 2ince an unconditional appoloyy has besn
tendered fov the dzlay, we do not proposs to puraus the matizr
further.

9, LAz vegards the marits of the caze, the Aivection of

the Trikunal was that the pestitionsrz  shall  zsubwmit  a

=
i
a
P)
il
T
|T'
m
r
=
C

"aizing izzuzz about which they were agitated
and th: miztales committed by the respondents and thiz shall be
dzalt with by the rvrespondznts on merits within a specifizsd
period. By communication Jdskbzd 2.2.96 (Annxz.P2) the vespondents

nes raised by the petitionsrs in the
manner  in which they have considered it appropriate. In a

ibunal ©o adjudicates on
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the mevits of the izsues rais=d. We, after perusgal of Annx. P2
Adated 2.2.926, we <cannot 2ay thaet thiz communication doess not
congtitute a Jdisposal of the vepresentation and the notice of

contempt. In th: Tribunal's ordsr Jdated -20.10.94 itzzlf a

Iy the vrezpondent in intevpreting law, thay would ke 3t a

(u

likerty to approach the T?ibunal afresh. If as statz=d Ly the

citionera there have still kezn any

Q. In ths zakove ocivcumatances, we hold that no cass of
(.

contempt of the Tribeonal now remains. The contempt petition is,

therefore, diamizszd and the nobices izsuwsd are dizchargzd.
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(Ratan Fralkash)

Member (Judl)
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